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Bhopal, the 7" December 2022

No. CT-8-0004-2022-Sec-1-V-(CT) {68).—In exercise of the powers conferred by Section 164 of the Madhya
Pradesh Goods and Services Tax, Act, 2017 (19 of 2017), the State Government, on the recommendations of the
Council, hereby further amends the Madhya Pradesh Goods and Services Tax Rules, 2017, namely:—

AMENDMENTS
In the said Rules, in FORM GSTR-9, under the heading Instructions, in paragraph 7,—

(A) for the figures, letters and words “between April, 2022 to September, 20227, the figures. letters
and words “of April, 2022 to October, 2022 filed upto 30" November, 2022” shall be substituted;

(B) in the Table, in second column,—

I against serial numbers 10 & L1, for the figures and words “April, 2022 to September, 20227,
the figures, letters and words “April, 2022 to October, 2022 filed upto 30" November, 2022
shall be substituted;

(1) against serial number 12, for the figures and words “April, 2022 to September, 20227, the
figures, letters and words “April, 2022 to October, 2022 upto 30" November, 2022 shall be
substituted;

(I1I) against serial number 13, for the figures and words “April, 2022 to September, 20227, the
figures, letters and words “April, 2022 to October, 2022 upto 30" November, 2022” shall be
substituted;

(2) Save as otherwise provided in these rules, they shall be deemed to have come into torce with effect
from the 13" day of November. 2022.

By order and in the name of the Governor of Madhya Pradesh,
R. P. SHRIVASTAVA, Dy. Secy,
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